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Ho'el Industry

2103. Shri Ajit Singh Sarhadi. wij|
the Minister of Transport and Com-
munications be pleased to state what
2id, grant or loan, has been given dur-
ing the Second Five Year Plan period
50 far to develop the Ho'el Industry
in the country?

The Minister of State in the Minis-
iry of Transport and Communications
(Shri Raj Bahadur): A statement giv-
ing the required information is laid
on the Table. [See Appendix IIL
annexure No, 94].

Law Assistants and Inspectors in Com-
mercial Department of E. Railway

2104 Shri Subiman Ghose: Wil the
Minister of Railwavs be pleased to
slale:

(a) how many Law Assistants and
Law Inspectors are there in the Com-
mercial Department of the FEastern
Railway;

(b) for what purpose the Law In-
spectors are recruited;

(c) whether majority of Law Ins-
peclors are engaged in (i) the review
of the claim matters, (if) incharge of
typing, (iii) incharge of statistics, (iv)
for doing settlement works;

(d) if so, whether these works uare
part of their normal duties; and

(e) whether the claims inspectors
are exclusively meant for some of the
afore-mentioned works?

The Deputy Minister of Railways
(Shri Shahnawaz Khan). (a) Law
Assistants—11,

Law Inspectors—14.

(b) A list of duties of Law Inspec-
tors is laid on the Table, [See Ap-
pendix III, annexure No. 97].

(c) (i), (ii) and (iii). No, Sir.

(iv) 3 Law Inspectors are engaged in
settlement of court cases. Besides
they are deputed to various other
out door work necessitated in conduct-
ing court cases viz., to collect records,
to keep in touch with the Divisional
Officers and the Government Railway
Police to procure witnesses etc. and
also to make enquiries in accident
rases.

(d) The question does not arise so
far as items (i), (ii) and (iii) of part
(c) are concerned. As regards part
(iv), this is a part of their normal
duties. They are alsp utilised for work
ancillary to their normal duties.
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Research Stations for Coconut
Arecanut .

2107, Shri V. P. Nayar: Will the

Minister of Food and Agriculture be
pleased to state:

and

(a) whether there is any proposal to
bring the different research stations
rescarch in Coconut and  Arecanut
under the control of the Coconut Re-

search Establishment at  Krishnapu-
ram;

(by from whom this proposal ori-
ginated; and

(¢) whal are the broad details of
this proposal and what are the main
reasons put forward to justify such a
propocsl?

The Minis‘er of Agriculture (Dr. P.
S. Deshmukh): (a) No such proposal

is under consideration of Government
at present.

(b) and (c). Do not arise.

Water Supply for Hyderabad and
Secunderabad

2108. Shri Rami Reddy: Wil the
Minister of Health be pleased to state:

(a) whether the State Government
of Andhra Pradesh has sent up a
scheme for augmentation of water
supply to the cities of Hyderabad and
Secunderabad;

(b) if so, what are the details of
the scheme;

(c) what is the cost of the schemc;

(d) whether the scheme has been
approved by the Centre;

(e) if not, what are the reasons for
delay in sanctioning the project; and





